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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo .............. ..................... of 2003 

Applicant (s) ................... .LJ ........ ).(2J&'..................... Respondent (s) 	 ith.i 
Advocate forApplicant(s)..M ..kfIo1.i 	Advocate for Respondent() 

NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Fo z- Or.No4dted 22 j2003 

Heard Shr i A .Oas, 1 earned co .nisel 

or the piicant and Shri R.C.Rath, learned 

/ 	Standing Conise1 (on whom a copy of this 0 .A. 

has been served) appearing on behalf of the 

Respondents/Railways. 

Applicant, a Goods Guard, having 

been medically decategorised has been given 

t statonary job oi Sr.Roster Clerk. 	ile 

as toods Guard, he was drawing his 



I1 
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c-' 

- 

ay in Uie scale of Rs.4503.7000/.... Zin his 

adjustment as 3enior Poster Clerk, he is also 

o in g p id his sal ary/wages in thle scale  of 

Rs.4500-7030/-. By filing this Original 

pliction, the aplicant has raised a 
pay of 

grievance that the scale oioods Guard 

having been equated with tt  of t1110 Head 

Clerk in stationary catego:ry, his pay ought 

to have been fixed in the scale of 1.5000 

9300/_. In order to substantiate the claim, 

3hri Das, the learned'counsel for the 

ap p1 ic ant re 1 jed on the Rail way 3 ard s letter 

)/L.98/PM2/3  dated 1.10.1999, which 

lays down "Corrparison of grades of rtning 

staff with those of stationary staff for 

the purpose of prorttion/selection". It is 

the Case of the appi ican t that his representa... 

tior dated 28 .10 .2003,8 .1.0 &23.1.03 did notj 

yield any fruitful result and, that is why, 

he has approached  this Tribunal, in this 

Original application under Section 19 of the 

.T., 1985, for redressal of his grievances. 

On 	perusal of representations dated 8.1.03 

and 23.1.2003(nnexures_V9 and /10, 

resoectively) it appears that the applicant 
being fixed 

had prayed for his pay L in the scale of 

Rs.5000-8000/..;although in the )resent O.* 

he has c13Lirr2d that the Goods Guarr3 being 

ecruated with that of the H& Cler k in 

stationary category, he is entitled to 

pay scale of .5503_9330/_, 

iaving heard the i arned ourisel 

Qi: both the sides, the entire matter is 



remitted back to the Respondents partrnent/Rajlways 

with direction to treat the grievances of the applicants  

as raised in this 	be a representation of the 

applicant made to them and to give due consideration 

over the matter and pass necessary orders within a 

period of 120 (one hi.y3red twenty) days from the date 

of receiot of copies of this order and also commtniicate 

the decision tain thereon to the ap1icant by that time. 

tith the aforesaid obserratjon and direction 

this O.A. is disposed of at the stage of admission stage 

itself. No costs. 

Send copies of this order along with copies of 

this O..  to Respondents/Railways and free copies of this 

order be handed over the to the learned cotsel of both 

the s ides. 
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